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Annexure

List of units recommended by the Categorization Committee to include under

red/orange/green/white category

Red Category Industries

SL
No Items categorized Category
1 Clay processing Red
(including chemical processing)
2 Common Effluent Treatment Plant Red
(CETP),
Common Hazardous Waste Treatment,
Storage, and Disposal
Facilities (CTSDF) ,
Common Bio-medical Waste
Treatment Facility (CBMWTF)
3 Fish oil extraction Red
4 Heavy Engineering including ship Red
building
5 Husk retting Red
6 Incineration plants ( Municipal Solid Waste ) Red
7 Instant tea/coffee, coffee processing - ( with boiler) Red
8 Latex Centrifuging Units Red
9 Manufacture of rubber latex Red
threads (With latex centrifuging)
10 Manufacturing of coir items from coconut Red
husk ( involving dyeing & bleaching)
11 Shipyard Red
12 Solid waste processing plant(Centralised) Red
De-centralised Orange
13 I.PG Bottling Plant Red




Orange Category Industries

14 Aluminium powder coating Orange
15 Aluminium vessel making Orange

using aluminium scrap
16 Automobile body building Orange
17 Burial ground Orange
18 Chicken stall Orange
19 Coir defibering/ginning Orange
20 Coir Stenciling Orange
21 Dredged sand processing unit Orange
2z |Engineering fabrication units

( dry process without any heat treatment/ metal

surface finishing operations/ painting) - already in

white category

Others Orange

23 Fish Market Orange
24 Fishing Harbours Orange
25 Flats/Apartments/Commercial abuilding Orange

(area 2000m2 - < 20,000m2

Industries generating domestic effluent only Orange
26 Food additives, nutrients and flavours Orange
27 Gas/ Electric/ firewood crematorium Orange
28 Inland waterways Projects Orange
29 Kalyanamandapam/Auditorium Orange
30 M- sand Orange
31 Manufacture of crepe/ crumb rubber Orange




32 Manufacture of rubber latex Orange
threads (Without latex centrifuging)

33 Matti sand Orange

34 Pesticides/Insecticides/Fungicides/ Orange
Herbicides/Agrochemical formulation

35 Pulping and Fermenting of coffee beans, Orange
cocco beans

36 Resorts & House boats Orange

37 Rubber Gloves/Rubber Band Making Orange

38 Vault for burials Orange

Green Category Industries

39 Aluminium roofing sheet making Green

40 Ayurvedic Health Club Green

41 Bakery/ sweet products making with production Green
capacity< 1tpd

42 Beauty Clinics Green

43 Boat building (without spray painting) Green

44 Cattle farm Green




DG set attached toMobile towers

Green
(As per CPCB categorisation, if following
conditions are satisfied DG sets shall be
exempted from the purview of consent
management.
i) Normal operation - 12 hrs/day

ii) Consumption of diesel - 1680 litre
for IMVA DG set at full load @ 0.21

litres/KVA/hr.

iii) Stand alone DG sets having total
capacity 1 MVA or less and equipped
with acoustic enclosures along with

adequate stack height.

In order to ensure all above proper
monitoing is necessary. Thus itis
categorised under Green category. If
above 3 conditions are fullfiled /satisfied
at the time of operation, consent to
operate is not necessary. At that time,
they shall be obtained registration of the
Board for 15 years under white category.

46 E-waste collection centres Green

47 Fibre glass moulding Green
(Bio gas plant, chairs, boat body - making)

48 Flour Mill (Wet process excluding roller flour mill) Green

49 Glass cutting Green

50 Organic manure Green
(Mechanic process)

51 Petrol bunk Green

52 Polyurethene footwear Green

53 Pressure testing unit Green




24 Restaurants having seating capacity
upto 100 seats Green
Restaurants having seating capacity
100 & above
Orange
Restaurants having waste water generation above
100 KLD
Red
55 Ribbed smoked rubber sheets excluding coagulation Green
If with latex coagulation
Orange
56 Rubberised coir sheets without latex Green
backing
57 Rubberised coir sheets Green
58 Sculpture making ( wooden) Green
59 Tile Adhesive/Wall putty/ Green
joint filler making
60 Water theme Park Green
61 Cement Godown/ Chemical Godown/ Medical Green
Godown/ Fish Stall
White Category Industries
62 Aerated water White
(Soda making)
63 Apparel making using White
polyurethene foam
64 Aqua Culture White
65 Artificial teeth making White
66 Carpentary work with the White
help of hand tools only(Without electrically
operated machines)
67 CNG out let White




68 De coiling (straightenimg ol iron bars) without White
pickling

69 Gate & Grill making (involving White
grinding, cutting, hammering but no painting work)

70 Gold die casting White

7l .PG Godowon White

72 Paper products making such as White

Cover, envelope etc.
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O e PCBITACH /2004 Date;  9-8-2004
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; |
| e GIRCULAR
P subi- Siling eriteria for induslries other than stone crushers.

et =
S

‘ ) Vinules of the maellnq of the Committee held on 17.5.2004,
2) Gecision of the 143" Bu dieh meeling held on 23-7-2004.

1 h Lum nitlee conslituted 1o study and recammend 'mim for siting
villeriae o industies olher ham stone (‘rmlwe rs have finalised the criterla in
e s cling heid o 17.5.2004. In Wz 143 meeting of H:e Board held on

LAVON I was  dacided Lo imptement the siling ciiteria in consent
n_lmilai&;li‘;tiion as slaled bLlDW

; Lrtsnin for industiies sther than slone zrushers
4 # Distance from; .

L. Inthe case of induslry having air pollution (including sound pollution)
. polential, distance shall be measursd from the main building or the

building housing the equipment, operation or process of mosl
pallution potential. ' ‘

i, In the case of industry havmg waler pollution polential, distance ghall

Le neasured from the imajor wastewaler outlet, i
. I the case of industry having air and water pollution potermil the
shorler of the above lwo distances shall be taken.
i The harizontel distance to the nearest residence shall bé measured
nnd denoled dg. :

i The horizontal distance lo the nearest educalionai institution / court /
public olfice i hospilal / place of worship / comrfnu‘ﬁty hall / similar
vilablishment (excluding other industiies) shall be measured and
[JL.:HD%;?\'J do.
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i . NOTE: Where dg and/or dg areli considerably more than the BT i
b distance mer.tioned'belovg ‘It is not necessary (o imesswe thi
same but it is sufnc:ium to stale: ag” > the minimum distinge
meniioned. | : i\
GRS e T S LS o F T Wi distanee, o7
o Scule ¥ (-n*fi‘“l‘:’j,')’mw S N e e
Red | 25 B0 }
AU % [l i S S i - s L
sMALL Orange | 10 15 ;
: it _ | ]
Gregn | 3 R
;. Red . 50 100 | “|
2 | MEDIUM: ' Orange : 4B 26 | l
 Gregh 6 SR e
Red | ! 100 00 - |
? R e NN i : ¥ AN ]
3 ANRIEE Orange | 40 , 60 \
(a5 7] i o L]
Green | 15 R |
: s s e
For industrias h aving neise: pofo.mal, proposad in silence zones as\per

lhe Muoise {ihhnmgomﬁn t and Handiing) Rules, the miniimum distance shi xil he
two times e dy subject to a minimir (,'f 100m.
. i :

It is cesirable to have a minimwm set bacl of 3m belween the boundary

and the plaat building to avoid construction of factory building along or too

vlose o the boundary wall, The selbaclk can be utilised for the developmient of

i greenbelt. In case of industries falling in green/orange calegories of Small
! aseale Industries, the requirement of minimum set back may be dispensed
! , i

wilh.
Where nucesmry, the minimum distance may be enhanced for reasons
Ly be recardad in writing. '

Tha above crileria will be Implemented with: immediate efiect and wil
be reviewed after 6 months. :

Sdi-
MEMBER SECRETARY

To -
3 LL RO, EKM/KET
EE. DO, TVPMIKLMPTAIALFATS
3. AT mhmca!

B
Lo

SRADKPLIKD/ML
slalf in the Head Office.

PIVI/KNRR

FORWARDED/BY ORDER,
B
ENVIRONMENTAL ENGINEER.

g
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No. PCB/HO/HOW/RULES9/7/2019 : Date: 24/02/2020

CIRCULAR

Sub: - Distance criteria for new petrol pumps - reg.

Ref: - CPCB guidelines for sctting up of New petrol pumps in compliance of
Hon’ble NGT Order dated 18/01/2019 in O.A No 86/2019. (Copy
enclosed) '

In compliance to the directions issued by Hon’ble NGT in O.A No. 86/2019
dated 18/01/2019, Central Pollution Control Board has laid down the guidelines for
setting up of New Petrol Pumps.

The Hon’ble NGT has directed that these guidelines shall be included in the

Integrated Consent to Establish (ICE) of new outlets of petrol pumps as a condition
that

“CPCB guidelines for setting up of New Petrol Pumps shall be
followed”.

The following siting criteria for new retail outlets of petrol pumps shall be
followed.

1. For petrol pumps, new retail outlets shall not be located within a
radial distance of 50 metres (from fill point/ dispensing units/ vent
pipe whichever is nearest) from schools, hospitals (10 beds and
above) and residential arcas designated as per local laws.

2. In case of constraints in providing 50 metres distance, the retail
outlet shall implement additional safety measures as prescribed by
Petroleum and Explosives Safety Organization (PESO).

3. In no case the distance between new retail outlet from schools,
hospitals (10 beds and above) and residential area designated as per
local laws shall be less than 30 metres.

4. No high tension line shall pass over the retail outlet.

These guidelines are supplementary to all existing relevant Rules, Guidelines,
Orders etc.
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The circular shall come into effect from the date of the circular and shall be
applicable to all applications received thereafter.

Sd/-
CHAIRMAN
To

1. The Chief Environmental Engincer,
Regional Office, Trivandrum/Ernakulam/Kozhikode.

2. The Senior Environmental Engineer,
Regional Office, Frnakulam.

3. The Environmental Engineer,District Otfice,
Thiruvananthapuram, Kollam, Pathanamthitta, Alapuzha, Idukki, Kottayam,
Ernakulam-1, Ernakulam-2, ESC - Eloor, Thrissur, Palakkad, Malappuram,
Kozhikode, Kannur, Wayanad, Kasargod.

Copy to:-
1) All Technical Staff in HO
2) IT Cell (for uploading in the website)
3) C.Ato CHN & MS

FORWARDED/BY O R

CHIEF ENVIROWMENTAL ENGINEER
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CENTRAL POLLUTION CONTROL BOARD
DELHI 110 032
B-19011//2019-20/AQM 1VRV January 07, 2020
OFFICE MEMORANDUM '

Sﬂu'b:l G_uiijeii.nes for Setting Up of New Petrol Pumps in Compliance of Hon'ble NGT order
ﬁaiea ‘!.an.uary 18, 2019 in OA No. 86/2019: Gyanprakhash@ Pappu Singh vs Gol & Ors
sregardirg.

Hor'ble National Green Tribunal, vide order dated January 18, 2019 in OA No.
86/2019: Gyanprakhash@ Pappu Singh vs Gol & Ors directed Central Pollution
Control Board and MoPNG to look into the issue of setting up of large number of petrol
pumps in the country and directed that appropriate guidelines be issued by the Central
Pollution Control Board in exercise of statutory power.

An Expert Committee comprising of members from T Kanpur, NEERI, HP,
TERI, MoPNG and CPCB was constituted to frame Guidelines for setting up of new
Petrol Pumps including siting criteria and poliution prevention and control measures.

The guidelines were placed in pubtic domain and
comments/suggestions/objections were invited from public and concern stakeholder
and these were reviewed and guideline have been finalised.

The final Guidelines prepared by Expert Committee are hereby circulated for
implementation by concerned stakeholders. These guidelines are hereby issued with
the approval of the Competent Authority.

(V.K. Shukla)
Additiona! Director, AQM Div.

Encl.: As Above
To.

1. As per List Enclosed

DERS

\}’\\\\)—QM
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.. List of Stakeholders

. | The Member Sceretary 2. | The Member Seerclary
Andhra Pradesh State Pollution Control Board Arunachal Pradesh State Pollution Control Board
D. No.33-26-14 D/2, Near Sunrise Hospital, *Paryavaran Bhavan®. Yupla Road,
Pushpa Holél Centre, Pappu Nallah,
Chatmvari Street, Kasturibaipel, Naharlagun 791110
Vijayavads-520010 Arunachal Pradesh .
3. The Member Secretary q, The Member Seerciary -
Assam State Pollution Control Board Bihar State Pollution Control Board
Bamunimaidan, Parivesh Bhawan, Plot No.N-B/2,
Guwahati - 781021 Patliputra Industrial Arca
Assam Patna-800023
5. | The Membert Secretary 6. | The Mcmber Scerclary
Chltattisparh Environment Conscrvation Board Goa State Pollution Control Board
Paryavas Bhawan, Nr. Pilerne [ndustirial Estate,
North Bleck Sector-19 Opp. Saligao Seminary,
Naya Raipur - 492 099 Saligao - Bardex
Chhatzisgarh Goa - 403511
7. | The Member Sccretary 8. | The Member Secrctary
Gujarat State Pollution Conirol Board Haryana State Pollution Control Board
Sector |0-A, C-11, Scctor 6, Panchkula,
Gandhi Nagar 382043 Haryana 134109
Gujarat Haryana . .
9. | The Member Sccretary 10. | The Mcember Scerctary T
Himachal Pradesh State Pollution Control Board J&K State Pollution Control Board, Parivesh Bhawan,
Paryavaran Bhavan, Phase 11, Forest Complex, Gladnt, Narwal, transport Nagar,
New Shimla - [71009 Jammu (18K}
Himachal Pradesh o
tl. | The Member Sceretary 12. | The Member Sceretary -
Jharkhang State Pollution Control Board Karnataka State Pollution Control Board
T.A Building, HEC Campus, P.O. Dhurwa Parisara Bhavan, 4%& 5™ floors
Ranchi - 834004 Church Street,
Jharkhand Bangalore - 560 001
Karnalaka
13, | Fe Member Sceretary t4, | The Member Scerctary
N Kerala State Pollution Controi Beard Maharashtra State Pollution Control Board
Plamoodu Junction, Pattam Palace P.0. Kalpataru Point, 3"& 4" floors
Thiruvanathapuram 695004 Sion Matunga Scheme Road No. 6
Kerala Opp. Cine Planct, Sion Cirele, Sion (L),
Mumbai 400 022, Maharashira .
15. | The Member Secretary 16. | The Member Sceretary
Madhya Pradesh State Poliution Control Board Manipur State Pollution Control Board
Paryavaran Parisar, -5 Arera Colony Lamphelpat,
Bhopal - 462016 Imphal West D.C. Office Complex — 795004
Madhya Pradesh Manipur — —
17. | The Member Sccretary 18. | The Member Sceretary
Meghalaya State Pollution Contrel Board Mizoram State Pollution Control Board
Arden, Lumpyngngad. New Scerctarial Complex,
Shillong - 793014 Khatla, Thlanmual Peng. Aizawi
Meghalaya Mizoram 796001
19. | The Member Secretary 20. | The Member Sceretary
Nagaland State Pollution Control Board QOdisha State Pollution Control Board
Signal Point, Dimapur. Paribesh Bhawan
Nagaland - 797112 A-118, Nilakanta Nagar. Unit VI
Nagatand Bhubaneshwar 751012
e QISR
21. | The Member Secretary 22,1 The Member Sceretary
Punjab State Pollution Contret Board Rajasthan State Petlution Control Board
Nabha Road, ITT Rd, Adarsh Napar, A-4 Instiwtional Arca, Jhalane Dungei
Prem Nagar, Jaipur - 302004
Patiala - 147001 Rajasthan
Punjab SR S
23, | The Member Sceretary 24, ¢ The Member Seeretary
Sikikim State Pollution Contrel Board Tamil Nadu State Pollution Control Beard
State land Use & Environment Cell . Nu. 76, Mount Salai. Guindy.
Govl. of Sikkim, Deorali, Gangtok., Sikkim _. | Chennai _ 600032, Tamil Nadw
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25. | The Mcmber Secyetary 26. | The Member Secrctary
Telangana State Pollutien Control Board - Tripura State Pollution Control Board
Paryavaran Bhavan Parivesh Bhawan
A-3, Industrial Estate, Sanath Nagar, Pt. Nehru Complex, Gorkhabasti P.O..
Hyderabad -+ 500 018 Kunjaban, Agartala,
Telangana West Tripura - 799 006
Tripura _
27. | The Member Secretary 28. | The Member Sceretary
Uttarakhand Environment Protection & Pollution Uttar Pradesh State Pollution Control Beard
Control Board 3" floor, PICUP Bhavan,
20720, Nemi Road, . Vibhuti Khand. Gomti Nugar,
Dehradun - 248001 [ucknow 226010
Uttarakhand |_Uttar Pradesh .
29. | The Member Secretary 30. | The Mamber Seeretary '
West Bengal State Pollution Control Board Delhi Poftution Control Committece,
Paribesh Bhavan Government of N.C.T. Delhi
Building, No.10-A, Bloek LA, Scctor 3. 4th Floor, I1S3T Building, Kashmere
Salt Lake Ciry, Gate.Delhi-110006
Kolkata 700 091, West Bengal . e ]
31. | The Member Sccretary 32.§ The Member Scerelary
Andaman & Nicobar Islands Pollution Chandigarh Pollution Centro! Committec,
Control Committee, Paryavaran Bhawan, Ground Floor, Scctor19 B
Department of Scicnce & Technology, Madhya Marp, Chandigarh
Dollygunj Van Sadan, Haddo P.O., Port Blair
744102 . L
33, | Member Secretary . 34. | Member Scerctary
Darnan, Diu & Dadra Nagar Haveli Lakshadweep Pollution Control Commirtee.
Poliution Control Commitiee, Department of Science, Technology &
Office of the Deputy Conscrvator of Forests, Environment,
Moti Daman, Daman - 396220 Kavarati-682555
35. 1 Mcmber Secretary 36. | Juint Secrelary (Markeiing}
Pondicherry Pollution Confrol Committee, Housing Ministry of Petroleum and Natural Gas, Govt. ef India
Beard Comptex, Anna Nagar, Pondicherry-600 005 Shastri Bhavan,
New Dethi 110001
37. | Chief Controlier of Explosives 38. | Director
Petroleum and Explosive Safety Orpanization Legal Metrology
(PESO) Ministry of Consumer Affairs. Food and Public Distribution
A Block CGO Complex Fifth Floor Seminary Hills Beptt. of Consumer AfTairs,
Magpur-(Maharashtra) -440006 Room No.461-A, Krishi Bhawan,
New Dethi - 110001
39, | The Chairman, 40. | The Chairrman,
M/s. Bharat Petroleum Corporaticn Limited M/s. Hindustan Petroleum Corporation Limited
Bharat Bhavan, 4 and 6 Currimbhoy Road Peiroleum House, 17, Jamshedji Tata Road, Mumbai
Ballard Estate, Mumbai 400 001 Maharashtra 400020
41 | The Chairman, 42 | The Chairman and Managing Dircctor,
M/s. Indian Oil Corporation Limited M/s. Shell India Pvt. Lid,
Indian Qil Bhawan, G9, Ali Yavar Jung Marp Plol No. 7, Bangolore Hardware Pack,
Bandra Cast, Mumbai, Maharashtra 400 051 Devanahalli Industrial Park
Mahadeva Kodigchalli
Banpalore- 562 149, Karnalaka,
43. { The Chairman and Managing Dircctor, 44, [ Chairman
M/s Reliance Industries Limited, M/s. Nayara Fnergy Limited (Formerly Essar Oil Limited)
Maker Chambers - [V 5th Floor, Jet Airways Godrej BKC,
Nariman Point Plot No, C-68, G Block
Mumbai 400G 02! Bandra Kurla Complex. Bandra Easl
........ e Mumbai- 450051
45, | General Manager {International Trade).

Mangalore Refinery and Petrechemicals Limited,
Corc - 8, 7th Floor,

Scope Complex, Lodhi Roead,

MNew Delhi - 110003
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GUIDELINES FOR SETTING UP OF NEW PETROL PUMPS

A. Containment and treatment of spillages from fuel filling operations at
petrol pumps:

1. Petrol pumps located in areas with high groundwater table i.e. groundwater
levels less than 04 meters shall have secondary containment by way of double
walled tanks or concrete protection walls so as to minimize groundwater and
soil contamination. It shall be the responsibility of OMC to properly get
measured groundwater level at the site of proposed petrol pump and ensure

of measures taken by Oil Marketing Company shall be placed in public domain
and in case of contradictory view, view of State/ Central Ground Water Board/
Authority will prevail.

2. All new retaii outlets shali have underground tanks/ above ground tank and its
ancillary components such as pipes, flexible connectors, pumps, fittings etc.
protected from leaks due to corrosion by adopting materials (HDPE/ Mild Steel
etc.) with required protective coating, as applicable, duly approved by PESO.

3. Any major !e'akage/ spillage of Petrol, Diesel, Lube Oil {more than 1 barrel-165
litres) occurs at fueling station, concerned OMC shall report to State Poliution
Control Board, PESO and District Administration under intimation to CPCB
within 24 hours of occurrence.

Operation of concerned underground storage tank (UST) and its ancillary
components shall be stopped immediately and not be resumed till corrective
measures to contain and stop leakage/ spillages are implemented to the
satisfaction of PESO and concerned SPCB.

OMCs will be held liable for Environmental Compensation (imposed by
SPCBs/PCCs) and assessment of environmental damage {depending on
extent of contamination in soil and groundwater) and site remediation.
Consultant/ Expert agency appointed by OMCs for damage assessment and
site remediation shall have minimum national/ internationai experience of 5
years in this field. Various approved methods shall be considered for cleaning
underground contaminants.

4. All DUs shall have Auto Cut off Nozzles which shuts dispensation of fuel if its
level in customer fuel tank reaches full capacity.

5. Breakaways to be installed for all the hoses of dispensing units to reduce
spillage in the event of customer vehicles maoves away with nozzie still in the
fueling position.
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. Single/ double plane swivel with breakaway coupling shall be installed for afl
the dispensing units for better positioning of nozzle while refueling so that it
does not fall off accidently.

. In pressurized dispensation, all dispensing units shall be installed with shear
valves to cut the fuel flow from pipe line immediately upon accidental knocking
of dispensing units from its position.

. In pressurized system all Submersible Turbine Pumps (STPs) are to installed
with line leak detectors and in the event of pipeline leaks STPs shall stop
pumping fuel from underground tanks.

. Emergency stop button switch shall be provided on the Multi-Product Dispenser
(MPD) to stop the dispensation in case of emergency.

10. Automation system shail be instalted at all new retail outlets to alert in case of

tank leak by way of auto gauging system approved by PESO.

1. All Retail Outlets shall provide overfill alarm through automation.

12.Measures for spill containment in fill point chambers and forecourt area shall be

implemented as prescribed by PESO.

B. Check on leakages (Leakage Detection System) from underground

storage tanks so as to prevent groundwater and soil contamination:

1. All new retait outlets will have automation system installed which will
provide reports on volume baiance after every day operation and records
shall be maintained. |

2. Manual gauging shall be done once in a month and compare the same with
Automatic Tank Gauging for accuracy.,

3. Daily MS and HSD loss shall not exceed MoPNG prescribed limits. In case
of leakage beyond such limits, matter shall be got analyzed by OMCs and
further action shall be taken for ascertaining the reasons of losses. In case
of leakage resulting in soil / groundwater contamination:

a. Concerned OMC shall report to State Pollution Control Board, PESO
and District Administration under intimation to CPCB within 24 hours of
occurrence. Operation of such underground storage tank (UST) and its
ancitlary components shall be stopped immediately.

b. Fuel shall be removed immediately from underground storage tank to
prevent further release to environment. Measures to prevent explosion
due to vapors released due to leakage as recommended by PESQ shall
be implemented immediately.
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c. OMCs will be held liable for Environmental Compensation (imposed by
SPCBs/PCCs) and assessment of environmental damage (depending
on extent of contamination in soil and groundwater) and site
remediation. Consultant/ Expert agency appointed by OMCs for
damage assessment and site remediation shatl have minimum
national/ international experience of 05 years in this fieid. Various
approved methods shall be considered for cleaning underground
contaminants.

d. Operation of Underground tank and its ancillary components shali not
be resumed till corrective measures to contain and stop leakages are
implemented to the satisfaction of PESO and concerned SPCB.

4. All underground tanks and pipelines shall be subjected to test for leaks
every 7 years. ' |

C. Policy towards Treatment and disposal of sludge removed from
underground tanks during cleaning:

Sludge shall be collected, stored and disposed as per Rule 8 of Hazardous Waste
(Management and Transboundary) Rules, 2016 and amendments thereof and
records shall be maintained.

D. Installation, Operation and maintenance of Vapour Recovery System:

1. All new retail outlets set up with sate potential of 300KL MS per month and
setting up in cities with population more than 1 lakh will be provided with
VRS. VRS should be functional by the time of sale of MS touch 300 KL. In
case of failure of installation of VRS, Environment Compensation will be
levied by SPCBs/ PCCs equivalent to the cost of VRS and this will further
increase proportionate to the period of non-compliance.

2. Any new retail outlet set up in cities having population more than 10 lakh
and having sale potential of 100 KL MS per month wiil be provided with VRS.
VRS should be instalied within a period 03 months from the day of sale of
MS touch 100 KL. In case of failure of installation of VRS, Environment
Compensation will be levied by SPCBs/ PCCs equivalent to the cost of VRS
and this will further increase proportionate to the period of non-compliance.

3. In case of Stage Il VRS, nozzle shall be provided with flexible cover flap or
other alternative system for proper covering of filiing tank and therefore
proper recovery of vapors.

4. OMCs are responsible for maintaining installed VRS, They have to maintain
periodic inspections for A/L regulator as prescribed by Legal Metrclogy.
Proper record shail be maintained.
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Working of dispenser shall be interlinked with VRS functioning. Online
systern shall be developed within 08 months to monitor status of operation
of VRS, In case of non-operation of VRS, the same shall be automatically
reported to concerned OMC. VRS shall be brought into operation
immediately within 24 hrs and in any case within 72 hrs failing which sale of
MS shall be stopped from the fueling station. Proper records of operation of
VRS shall be maintained.

. Work zone monitoring for Total VOC and Benzene shall be conducted by

OMCs for petrol pumps selling more than 300 KL/ month and more than 10
lakh population (in first phase) by E(P)Act, 1986 approved labs once in a
year to check compliance with OSHA norms (Time-Weighted Average) and
report shall be submitted to SPCB. In addition, pilot study shall be conducted
by OMCs through expert institutions for online monitoring of VOCs.

E. Ground water and soil quality monitoring within petrol pump selling more
than 300 KL/ month and more than 10 lakh population shall be conducted
by OMCs once in two years through E(P)Act, 1986 approved labs for the
following parameters from the nearest source and report submitted to
SPCB:

Permissible Limit

Sr.No. Parameter Permissible Limit
1. Total petroleum hydrocarbons 600ug/l
2. BTEX , . Benzene- 950ug/!
‘ i.  Toluene- 300ug/I
. Xylenes-
a. o-xyiene- 350ugil
D. m & p- xylene- 200ug/!
3. Ethanol 1400 ug/i
4, Methyl Tertiary Butyl Ether 13ug/l
5. PAH 0.0001 g/

Enforcement agencies including SPCB can collect samples in and around petrol
pump to check contamination.
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F. Measures for protection of Worker's Healith

1. All workers engaged at retail outlets may be covered under ESI. OMC
dealers shail implement the personal protective equipment (PPE) as per
labor laws.

' 2. IEC (Infdrmation Education Communication) activities should be organized

by OMC dealers for workers at regular intervals in order to sensitize them
about harmful impacts of VOC emissions.

G. Audit of ali protection measures and monitoring system implemented at

petrol pumps:

PESO shall conduct audit of tanks and fuel equipment including pipes, overfill

. protection equipment and alarm system on annual basis and maintain records.

Siting criteria of Retail Outlets:

In case of siting criteria for petrol pumps new Retail Outlets shall not be located
within a radial distance of 50 meters (from fill point/ dispensing units/ vent pipe
whichever is nearest) from schools, hospitais (10 beds and above) and
residential areas designated as per local laws. In case of constraints in
providing 50 meters distance, the retail outlet shall implement additional safety
measures as prescribed by PESO. In no case the distance between new retail
outlet from schools, hospitals {10 beds and above) and residential area.
designated as per local laws shall be less than 30 meters. No high tension line
shaill pass over the retail outlet.

These guidelines are supplementary to all existing relevant Rules, Guidelines,
Orders elc.
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Translation of Annexure R1(e)

Minutes of the hearing held on 07.07.2020 with respect to the

Consent to Establish issued to M/s. Koppara Parampil fuels.

A hearing was held at the District Office of the Board on 07.07.2020 at
10.30 am based on the order in WP (C) No.10129 / 2020 regarding the
operation of Kopparaparambil fuels, a retail petroleum outlet to be set up at
Neeretpuram in Talavadi Panchayat, Kuttanad Taluk, Alappuzha Districts by

Smt. Juby Jacob. The details of the participants are given below:
1. Mrs. Juby Jacob, Koppara Parampil House, Neerettupuram, Talawadi
2. Mrs. Sindhu TC, Advocate
3. Mr. Abraham Kuruvila, Amparayil Anchil, Neerettupuram,

4. Mr. Oommen M. Mathew, Advocate

5. Mrs. Preethi Gopinath, Asst. Engineer, Kerala State Pollution Control
Board, District Office, Alappuzha.

Following are the comments of the participants in the hearing

Complainants

1. The first complainant’s Adv. Sri. Ommen M. Mathew alleged that the
State Pollution Control Board had given permission for the
establishment of the retail petroleum outlet against the guidelines of
the Central Pollution Control Board which came into force on
07.01.2020 on the basis of the judgments of the National Green

Tribunal. He added that the circular of the Central Pollution Control
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Board dated 07.01.2020 is applicable across the country and therefore

the consent to establish issued to the unit should be withdrawn.

2. He added that on the application submitted by the unit for consent to
establish on 04.02.2020, permission was granted on 06.02.2020
without conducting a site inspection. Seven houses are located near
the petrol pump. He was concerned that the distance limit as per the
circular was not being met and that the tanks and dispensers in the
establishment would be a threat to the neighbours. He added that the
board had approved the installation of the pump without conducting a
feasibility study as per the order of the National Green Tribunal and
expressed concern that if equipment such as a large-capacity
generator was installed in the unit, it would cause pollution problems

to the neighbors in future.

3. The first complainant, Mr. Abraham Kuruvila, informed that there is
only 35 cm distance from his well to the boundary of the establishment
and the well water got disturbed during the construction work at the
establishment. He also expressed concern over possible water and air

pollution if the company comes into existence.

Opposition Party

1. Smt. Juby Jocob informed that she has started the work on receiving
the approval of the Board on 06.02.2020 for the installation of the
petrol pump and the construction work related to the tanks and
pipelines are being done by BPCL. Mrs. Juby Jacob informed that they

are doing the work civil works directly.

2. Smt. Juby Jacob informed that they are ready to install all the modern
pollution control systems defined by the Board including the vapor

recovery system for oil dispensers.
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3. Smt. Sindhu T, C., Advocate for Smt. Juby Jacob argued that this
circular does not apply to the petrol pump of the party which had
obtained the consent to establish before the enactment of the State
Pollution Control Board’s Circular dated 24.02.2020, and the Hon’ble

District Collector and RDO have already issued them permission.

Environmental Engineer

According to the Pollution Control Board's Circular 24.02.2020, this distance
limit is applicable only to applications received after the date, for issuing
consent to establish for petrol pumps. Environmental Engineer explained
that the application was received and consent to establish was issued to the
firm before the above date of the circular and hence the same was issued in
accordance with the prevailing circular of the Board at that point of time. He
also added that on installing the pollution control board measures prescribed
by the Board, inspection shall be conducted and consent to operate shall be
issued only after ensuring that the establishment will not causes any
nuisance to the neighbours.

The hearing came to an end at 11.15 a.m

Signed

Environmental Engineer
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e RERALA OSTATE POLLUTTION CONTROL BORRD
Saas Céb©E MUomuosm pefimie:oem i men Gersda.L
REP Pattom P.O., Thiruvananthapuram — 695 004 '

algo afl&., loyummmaljoe - 695 004

No. PCB/HO/HOW/RULES9/7/2019 Date: 18/08/2020

CIRCULAR

Sub: - Distance criteria for new petrol pumps — clarification - reg.
Ref: - 1. Circular No. PCB/TAC/18/2004 Dated: 09/08/2004
2. Circular No. PCB/HO/HOW/RULES9/7/2019 Dated: 24/02/2020

Vide circular cited above, new retail outlets for petrol pumps shall not be
located within a radial distance of 50 metres (from fill point/ dispensing units/ vent
pipe whichever is nearest) from schools, hospitals (10 beds and above) and residential
arcas designated as per local laws and in no case it shall be less than 30 meters. In

partial modification of the circular cited above, the siting criteria for new retail outlets

of petrol pumps from the nearest ‘residential building” may be considered instead of

residential areas. Also if any requisite licence other than the PCB consent is obtained
by the applicant for establishing the petrol pump prior to the date of the circular cited

(2) above, the siting criteria mentioned in circular dated 09/08/2004 shall be

. applicable.

To

1. The Chief Environmental Engineer,
Regional Office, Trivandrum/Ernakulam/Kozhikode.

2. The Senior Environmental Engineer.,
Regional Office, Ernakulam. -

3. The Environmental Engineer,District Office.
Thiruvananthapuram, Kollam, Pathanamthitta, Alapuzha, Idukki, Kottayam,
Ernakulam-1, Ernakulam-2, ESC - Eloor, Thrissur, Palakkad, Malappuram.
Kozhikode, Kannur, Wayanad. Kasargod.

Copy to:-
1Y All Technical Staff in HO
2) IT Cell (for uploading in the website)
3) C.Ato CHN & MS




A

sl

29
WRA Agiferas woRee fafes @  BHARAT PETROLEUM CORPORATION LIMITED

I I W T | | AGovt. of India Enterprize

UTOIEREE TR (TR waten | EANAKULAM TERRITORY (RETAIL] OFFICE
sfterm Heas . i Irimpanam Instalntion. Cochin ANNEXURE R 1(9)
14.12.2020

The Kerala State Pollution Control Board

Alappuzha

Sub: Approval for consent to Operate for M/S. Kopparaparampil Fuels, Neerattupuram P.O,
Thalavady Village, Kuttanad, Alappuzha District 689571,

Ref: Consent to Establish File No.PCB/ALP/UCE-1928/2020 dated 06/02/2020

The proposed retail outlet is projected to have a sale of 60 KL MS and 60 KL HSD. As per the
order of Honorable Green Tribunal of India and subsequent guidelines from Central Pollution
Control Board and Kerala State Pollution Control Board on the subject matter we are directed to
mstall Vapour Recovery System when the MS sale reaches 300 KL per month. Mfs.
Kopparaparampil Fuels being situated within the territorial limits of the Kerala State Pollution
Control Board will whole heartedly obey the norms laid out by Kerala Sate Pollution Control
Board and Central Pollution Control Board and make sure Vapour Recovery System is installed
from the day M/s. Kopparambil Fuels reaches 300 KL MS sale per month.

Looking forward for a continuous guidance and support from Pollution Control Board in keeping
our environment safe and secure.

Thanking you

For Bharat Petroleum Corporation Limited,

THF: 0484 - 2776116, THI: 0484 - 2780918
z, TR AT 3. 688, TE - 400 001
EeTI0 2713000 CIN: L23220MH1952601008931

309, Tol: 0484 - 2776115, Fax: 0434 - 2180918 RS -
d Estate, PB. No. 688, Mumbai- 400001
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Environmental i N e
Kerala State Pollution {ontrol Board.

Alappusha
To
The Appellate Authority

Air/ Water
Vanctuyoor, Thiruvananthapuram -

REPORT ON APPEAL NO: 3/2021

Subject:- Inspection report on M/s Kopparaparambii Fuels reg.
Reference:. Inspection conducted on 31.03.2021

As per the direction of Honourable Appellate Authority, site inspection was
conducted on 31.03 2021 it was found that the diesel tank of M/s. Kopparaparambil

Fuels containing around 4000 iitres of diesel fuel and petrol tank 1s empty It & also
noted that the pipe hine to fill fuel to the vehicle from the dispenser was not

ected. The floor tiling work of the petrol pump is 1n progress. The unit has not

gdl the commercial operation
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